HIGH COURT FOR THE STATE OF TELANGANA

R.0.C.No.3009/0P CELL/2019 Date: 25-09-2019
CIRCULAR

Sub: Subordinate Courts — Certain directions with regard to
observance of office timings scrupulously by the Judicial
Officers in the State of Telangana - Instructions issued
earlier — Reiterated — Regarding.

Ref: 1 High Court’s D.O.Lr.No.4007/1992/B.Spl. Dt.17.07.1992
2 High Court’s Circular in ROC.No.5653/0OP CELL-E /1999,

Dt. 18.12.1999.
3 High Court’s Circular in ROC.No.1872 /0P CELL-E/2003,

Dt. 16.04.2003.

4 High Court’s D.O.Lr.No.2701/0OP CELL-E /2009,
Dt. 25.08.20009.

5 High Court’s letter in ROC.No0.2399/0P CELL-E/2011,
Dt. 08.08.2011.

6 High Court’s Circular in ROC.No0.2399/0P CELL-E/2011,
Dt. 12.07.2012.

7 High Court’s Circular in ROC.No.2399/0P CELL-E /2011,
Dt. 16.04.2013.

8 High Court’s Circular in ROC.N0.2399/0P CELL-E/2011,
Dt.12.06.2014.

9 High Court’s Circular in ROC.N0.2399/0OP CELL-E/2011,
Dt. 04.12.2014.

10 High Court’s Circular in ROC.No0.4415/0OP CELL-E/2015,
Dt. 15.09.2015.

11 High Court’s Circular in ROC.No.2547/0OP CELL-E/2006,
Dt. 01.06.2016.

Attention of all the Unit Heads and Judicial Officers is invited to
the letter and circular in the reference 1st and 2rd cited, whereby they
were directed to follow the court hours strictly from 10.30 AM to 2.00 PM
and from 2.30 to 5.00 PM, and not to leave the court premises during the
Ilunch hours, engaging themselves with judicial work by posting sufficient

number of cases every day.

Axiomatically, punctuality is the hallmark of any discipline,
especially in Judicial wing, and any deviation to this cardinal principle
shakes the confidence of litigant public in the institution. Therefore vide
reference 37 and 4% cited while reiterating the instructions already
issued, all the Unit Heads and the Judicial Officers were directed to
observe the court timings, punctuality and render devoted service during

the court hours, to improve their disposals in order to bring down
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accumulated pendency and to achieve positive results. The Unit Heads
were also required to find out innovative methods permissible under law
and chalk out action plan after having deliberations with the Officers

working in their Unit and to motivate them to improve the disposals.

Further, when specific instances were brought to the notice of the
High Court reference 6% cited circular was issued reminding all the Unit
Heads and the Judicial Officers, that they being the pillars of
Administration of Justice are expected to discharge the Judicial
functions to the best of their onus and to the expectation of the litigant
public and directed to strictly adhere to the circular instructions issued
by the High Court from time to time for maintaining the punctuality of-

the court timings.

In order to stream line the functions and punctuality of the
Subordinate Courts in the State in adhering the court hours and also to
ensure that the earlier instructions issued by the High Court are followed
scrupulously in reference 7th and 9t cited, a proforma is prepared and
all the Judicial officers were requested to forward the duly filled-in forms
to the concerned District Judge periodically to bring transparency in
functioning of the courts, ensuring active participation of all the Judicial
Officers in collective endeavour of disposal of good number of cases. Vide
reference 10t and 11% circulars the Judicial Officers were directed to
observe office timings and punctuality in holding the public courts and to
refrain from leaving the Head Quarters during weekends without
permission of High Court except in case of emergency. The Unit Heads
were also directed to implement the circular 7t cited scrupulously and

report compliance from time to time as indicated therein.

Despite issuance of circular instructions in the reference 1 to 11
supra, regarding observance of office timings and punctuality in holding
public courts from 10.30 A.M. to 5.00 P.M. with lunch recess from 2.00
PM to 2.30 PM, it has come to the notice of the High Court that many of
the Presiding Officers in Subordinate Courts are not strictly following the
office timings and attending the Bench late, leaving for their residence
during lunch recess and also leaving the court premises before 5.00 PM
or frequently leaving the Head Quarters without permission of the

Hon’ble High Court. It is needless to say that non-observance of the
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working hours as prescribed leads to indiscipline, decrease in the rate of
disposal of cases and affects the performance of Judicial Officers both

qualitatively and quantitatively.

Therefore, the High Court while reiterating the reference cited
circular instructions hereby directs all the Judicial Officers to follow the
court timings, punctuality scrupulously and render devoted service, do
the entire judicial work on the bench during court hours. All the Unit
Heads are further directed to ensure that the circular instructions in the
reference 1 to 11 cited (enclosed) are followed by the officers working .

under their control in letter and spirit without any deviation.

Instances of violation of above instructions will be viewed seriously
and will entail initiation of disciplinary action against the officers

concerned.

Receipt of the circular may be acknowledged.

REGISTRAR GENERA

To ?(71

All Unit Heads in the State of Telangana (with a request to communicate
the same to all the Judicial Officers working in their unit)

Copy to:

- 1) All the Registrars, High Court for the State of Telangana, Hyderabad.
2) The Registrar, (IT-cum-Central Project Co-ordinator), High Court for
the State of Telangana, Hyderabad. (for directing the concerned to

place the circular in the High Court’s Website)
3) The Section Officer, Special Officers Section (for codification)
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dF TELANGANA AND THD STATL‘ OFANDHRA PRADESH
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ar | CIRCULAR

g -$pb Subordma’te Courts —Certain chrecuons w1th regard to observance of |

To

.--'ffofflce tlxmngs scrupulouslv, reﬁaln from. leaving IIead Quarters

T ;durmcr week:. ends eqmtabl- dlstrxbuuon of work among the: Judicial

f'Ofﬁcers '1v01c1ance of av'ulmcnt of leaves — Inerucuons Regcu dmg

111 ngh Court’s Circular Roc:No. 4415/ OP.Cell- 2/2015 dt:15-09:2015.

e ngh Court’s Circular Roc.Fo. 4416/ OP.Cell-E/2015, dt:15-09-2015.
e h ngh Court’s Circular Roc.}0,4417/ OP.Cell-E/2015, dt: 15-09-2015.
© e, iHiﬂh Court’s Circular Roc.lN0.5685/ B.Spl/2015,'dt: 15-09-2015.

[_ ! . . fesfes)e

I o The Office of the’ lhgh Court in the reference c1ted cnculars issued

|
. mstructmns with regard to:

; (]) Observance of office timings and punctuahty i} holdmg public courts
ﬁom 10.30am to 5.00 pm; with Tunch recess from 2. OOpm to 2.30pm.
(;’2) Refrain from leaving the. Head Quarters dunng the week ends
v!vithout prior permiésiorr of the Hon™le - Adminis"trative Judge
concerncd except in case of CIErgency.
[B)Momtoung the pendency of cases before the courts and 1ec1d3ust thc
' easr.s Iamong the courts of equal cadre situated at the samne station,
. a.%ter, conéultaﬁon with the respective Hon’ble Administrative Judge, so
a’s to ensure equitable distribution of work améng all the courts.
(4) Availing leave, Lthc, Judicial Officers were duected to be very discreet in
: w'uhno leaves and try 1o save as many lefwes as possible in a yéar. Thcy
; w:ere also directed to send lheir leave applications well in a_d.vanee, 0
'tl%at by the time the respective Hon’ble Administrative Judges co;lside:rs

| ! « .
tl?e leave request, the leave period will not commence.

The High Court while reiterating the reference cited circular

ir’p.structions hexeby clnecis all' the Judxcml Officers to follow the
>
ins

J

: tl'ucuons glven in the c1rcul“us scmpulously and all the Umt Heads

- are directed to ensure that the officers wmkmg under their control are
Iollowmg the said mstruetxons in, 1(:‘1.1.61 and spirit without any c1ev1atlon
I
| :
. Receipt of the circular may be acknowledged.

: . . A ' LGI,L.
| Yo - ey RLG] lRAR (V[GILANCL)

1.The P.S. 'to tht, Hon’ble the Acting C!uef Justice. (With a request to place. before
the Hon’ ble the Acting Chief Tustice for His Lomclshlp s kind perusal.)

“
|

f

Countd...2




2
2.A10 the Prl. District Judges / Unit Heads in the State of AP (Wl
communicate the same to all the ledm" Officers in the DLSIHCL]
3 The Director, A.P. Judicial Academy, Secunderabad:

LThe Member Seccretary; AP, Stale Legal Services /\uHouch,,Cﬂyb Civil Court

Compounds Hydcrabad.
5.The Section Olficer, Special Officers’ Section, High Court of A. D. ([or

a request 1o

i
I

l

(,Od'i fication)




BAD, FOR THE STATE |
'ANDHRA PRADESH "

Dated:15-09-2015

0F; CELL-E/1999 dated 18- 12-
op CELL E12003 dated

i (9)H1gh ',Court's C1rcular Roc No 2399‘/ 0P-—Ce11—E/2011 dated 4-12 2014

_Desplte 1ssuance of 01rcu1ars under References (1) to (9) supra

0'5"30 -A M to 5 00 P M w1th~1unch recess from 2 00 P M to 2.30

P.M., 1t has come to the notlce of the ngh Court that many of the Pres1d1ng

Ofﬁcers of tthe Subordmate Courts are. not stmctly adhermg to the Office -

1

Tlmmgs and are attendlng the Bench late, leavmg for. the1r res;dences durmg

|

Iunch recess. and also leavmg the Court prerruses before 5 P.M. It is needless to
say that non—observance of: the Workmg hours as prescnbed leads to indiscipline,

I
decrease--m ‘the= rate- of dlsposal of ca‘ses and-'affects the “perforrnance of Judicial
B 1 ) ‘
Ofﬁcers, both quahtatwely and quant1tat1ve1y ' i

Uncler Clrcular V1de 7t c1ted Jud1c1a] officers Were requlred to forward
the information regarding the tlme when they came to the Court, began the
“ . A .‘ b ? . : 1 . i .

Public Court proceedings, retired to Chambers, both‘[ in the forenoon and

afternoon sessions, in the. Proforma enclosed thereto, on daily basis to the
Unit Heads of the respective Districts. The said -'Circulaltr enjoined on the Unit

Heads .to -s‘end..l a comprehens_ive s_%tatement on weekly ébasis in respect of all
'COUIE_S,iIi"_I'I. the. }{)is‘trict_' Umt to the%High..Court for effeotive monitoring of the
functlomngof al.l,if.‘th.e courts. H_owei;ver,, itis noticed that"i the said informatilon‘
| ! Contd..2
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is not being sent to the High Court by the Uhnit Heads. of ‘the respective
Districts.
Therefore, the High Court hereby d1rects all -the: Un1t Heads of the
respective Districts to implement the Circular vide 7t c1ted scrupulously and
report compliance from time to tifne as ind1¢ated therein. |

Instances of violation of the: above 1nstruct1ons W111 b v1ewed seriotisly

and will entail initiation of d1301p11nary action' against the Ofﬁcers concerned

| | R'EGISTR}XR (VIGILANCE)
To -

1. The P.S. to the Hon'ble the Chief Justice, (Wlth a request to place before
. the Hon'ble the Chief Justice for His:Lordship's 'kind. ‘perusal.) ;

A @ W

. The P.S. to the Hon'ble Judges of High Court. (With a request to plac:e
before the Hon'ble Judges.) . F o
. All the Registrars of High Court of Judlcature at Hyderabad for the State of e
Telangatia and A.P. (for information) :
. All the Prl. District Judges / Unit’ Heads ifi the State’ of A. P and Telangana: &
(with a request to cornmumcate the same to all the Pres1dmg Officers ih the- -
.. District.) - g
5. The Director, A.P. Judicial Academy, Secunderabad
6. The Member Secretary, A.P. State'Legal Services' Authonty, Clty C1v11
Court Compound, Hyderabad.
7. The Member Secretary, Telangana State Legal- Services Authonty, Clty ;
Civil Court Compounds, Hyderabad.
8

. The Section Officer, Special Officers" Section, High Court of A.P.
(for codification)
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}tIGHi COURT OF JUDICATURE AT-HYDERABAD FOR THE STATE OF - \AY
. TELANGANA'AND THE STATE'OF-ANDHRA PRADESH ' '-

R.0.C.NO.2399 /O.P-CELL-E/2011.  Dated: J}.12.2014

,- %
= CIRCULAR

| x E e !
. H

: Sub "Courts — C1v11 & Crlmlnal — Observance of ! Oi‘ﬁce ’I‘nnlngs -
: _Punctuallty in attendmg to'the Courts ‘and icommencing:the,
- court proceedings by 10.30"a.m.. and doing fhe| ljudicial work
on Bench til] 5.00 p.m. ~ Not adhering to the tlrnmg by some -
; ‘of the Judicial Officers — SubmltUng the statement of tlrmngs

2 - Issuance of Ir esh cir cular instructlons Regardmg

117-07-1992. ;
2.High Court’s Circular Roc.No.5653/OP;CELL-E/ 1999';
dated.18-12-1999. '
3:High Court’s Circular Roc. No. 1872/OP CELL E/2003
; dated 16-04-2003. - .
| 4 High Court’s D.O.Lr.No. 2701/OP CELL—E/2009
b dated 25-08-2009;
| 5.High Court’s Letter Roc:No: 2399/OP CELL- E/QOll
' ,' dated 08-08-2011.
1_’ - 6.High Court’s Clrcular Roc.No. 2399/ OP. CELL D /201 1
L dated 12-07-2012.
7. High Court’s Circular-Roc.No. 2399/ OP CELL-E '/2011
Po- | . dated 16-04-2013.
8 High Court’s Circular Roc.No. 2399 /OP. CELL~E / 2011,
. dated 12-06-2014.

|
'E
‘Piez‘td 1.High Court’s D. o Letter - No.4007/1992 JB. sp1 dated
\
I

|
*hk

|
_ | .Attention ;of all the Unlt Heads. is invited: ‘to the letter in the
reference 1st mted wher eby all the Unit Heads are d].rected to. ensure that
all the Judicial Officers wor king under thelr control scrupulously observe
|the punctuahty n attendmg the Courts, commenculg the Court Work: at
110. 30 a.m. and contmumg till. 5,00 p.m., and engagmg themselves: with
.Jud1c1a1 work, by postmg suff1c1ent number of cases eVery day.
i
Furtber in the reference 2nd cited, all ‘the Judicial Ofﬁcers in the

State are directed to follow Court hours stnctly fro‘m 10. 30 am. to

2. OO p 1m. and from 2 30 p m. to S. OO p.m. and not to leave the Court
prer'mses durmg 1unch hou1 , ' l
| ;

Further more vide '}reference 3rd cited, all the Judicial ‘Ofﬁcers in

the State have been chrected to observe Court tlmmgs' punctuahty and

durmg the Court hours

| .
Contd...2




.......... - et b e _— . i vrembr i b v ——— e

of: the ngh Court,| the Ihgh Court issued Circular 6t cited, d1rectu

:the Umt Heads to 1ssue Surtable IllSlluCthl’lS to ﬂle Juchc.lal Off

"by the ngh Cour‘c frorn time Lo tune and see that the Offlcers Pr

. bound to: be 1mpat1ent Would be uncler pressure of work and nat

i
2 ' ; |

The ngh Court havmg ‘observed’ the accumulauon lof huge

pendency 111 all Lhe _Sub01 dlnate Courts, L'll{mg serious view of the

atter v1de| c1roular 4 ,c1ted Whlle sreminding: all the Judicial Ofﬁcels of

- '-then' pxouswbhgation ,111 1rnp3:ov1nc their disposals and also in achlevmg

|.

' the: posmve esults du:ected the: Unit Heads to watch the punctuahty of .

"each 1ndiv1dua1 ofﬁrcer WOrking under- “their confrol, by mal«lng surprise

v131ts to. the Courts, without : ‘dislocation  of work in PrlnCIpal Dllstrlct

, Courts omn- mtlmatmn Lo the -High ‘Court, to 1’1nc1 out as to wh.ether the

Presudlng Ofﬁcels are followmg Court timings or not. ' |

As sorne mstaﬂces have come to the notice of the High Court }FS to

some of the Judrclal Officers retiring to their chambers even before Court
timings, in: . spite of instructions. issued in that regald the I—Ilgh Court

through owcular 5ﬂ1 crted directed the Unit Heads to issue 1'1ecessary

1nstruotlons toﬁche Judicial Officers under their control to mauntam the-
I

bench tlmmgsl stncily i.e., from 10. 30 a.m. to 2.00 pm and
230pm toSOOpm

from

Further ’When S]DClelc instances have been brought to: the notice

g all

‘‘‘‘‘

[1Cers
' l

L under thelr contro,1 to ,strlc:tly adhere to the c1rcular mstructlons 1<:suec1

eside
: |
over the bench strictly follovmlg court hours i

Even\ though mstruetions Wﬂh regard to mamtammg punctuahty

with regard to- adlhel mg to Court urnmgs by the Subordmate Juchczal

--Ofﬁcers have been 1ssued from time to time, by Adglon ngh Court

complarnts. are bemg recelved agamst some of U'Le Judicial Officel that
|

they are not p1 ompt and’ punetual n attendmg to their dutzes As the
same is showmg] adverse affect on the rate of dlsposals qualrty of

Judgmentsirendered rand- ordels passed by such officers a.nchm ase a

':_Jud1c1al Ofilcer Spends very. thle time on the Bench he/she i 1s naturally

urally

quallty of adJudlcation would suffer. On the other hzmd a Judge in case

be on the Benoh for specified hours, he/she " can. untiieltake a

dlspassmnate adJudleatlon and thereby the parties before ‘the Courrs

i
i
[
)

would receive patlem hearing and:quality justice. .

'{ Contd...3
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EIn order to. streamline - thé . flinéfions . and punetﬁality of the

Subor}dinate Courts in the States in adﬁeﬁng ‘.to Court ho:urs and also to
erlsur?e that the instructions issued by the ‘I—Iigh Court are followed
sicrupulously, in the reference ’7fn cited, a proforma 1s. prescnbed and all
the Jud1c1a1 Oﬁlcers are requested to forward the. duly ﬁlled in forms on
completlon of two weeks to the concerned District Judges

'I

|Further inspite of issuing circular instructions from time to time,

e

.mumerable instances of Judicial Officers having not been adhering to

court' timings; leaving the court premises during lunch 1ecess retiring to

chambers even before court timings and, to bring transparency in
) nctlomng of the courts, strictly following court Ummgs l all the Judicial
G)fﬁcers are requested to fill in the proforma enclosed te the circular and
to subrmt the same to the Unit Heads of respectlve Dlshcts on daily

basxs, and to have active part101pat10n in collective endeavour of dlsposal
of good number of cases.

I
o+

:Further, the District Judges, in turn, wo{ﬂd- siend a copy of
comprehensive statement on weekly basis.in respect of all courts in the
Dlstnct Unit to all the officers in the District while submlttmg a-copy of
the statement of timing to the High Court for effecttvel monitoring the
functlomng of all courts. The Unit Heads must momtor'and see that all
%he 3ud1c1a1 officers should follow the circulars 1nstmct10ns strictly and

any dev1at10n should be brought to the notice of High Court for taking
necessary action.

Recelpt of the c1rcula1 be acknowledged, The c1rr"u1ar 1nstruct10ns

Would be effective from 08-12-2014.

To

1 The P S. to the Hon’ble thc Chief Justlce (With a*lequest to place
beforc the Hon’ble the Chief IJustlce for His LOI’dShlp sildnd perusall) -

2, Aill thle Prl. District Judges /- Umt Heads. in the" Statel 6f .A.P. and
Telangana (with a requesti tol communlcate thewsame to all ithe
Pre31d1ng Officers in the Dlstrlct ) : L

3. The Dn ector, A.P. Judicial Academy, Secunderabad :

4 The Member Secretary, A.P./State. Legal Services Authontzes City Civil
Cou.rti Compounds, Hyderébad:..

5\ The Member Secretary, Telangan "_-.‘_;{State-
C1ty Civil Court Compounds), Hydera 2 HBB!W URE

6The Section Officer, Special Ofﬁ’g} E)k‘& %gﬁ&ﬁ?mﬁﬂ;\@ouﬁ of AP
(for codlﬁcatmn) ( KA

erilices' Authorities,

|
Wz 04 DRG0
b\ .




NAME OF THE OFFICER :

DESIGNATION™

—_____ AFTERNOON TIMINGS

_}_'(EMARKS

LEFT THE

SNO

DATE

FORENOON TIMINGS'

—CAME TO THE

COURT

GETTING ONTO

RETIRING TO

GETTING ON TO

BENCH

RETRINGTO

CHAMBERS

BENCH

CHAMBERS

" - - CO[]'RT. oy iy = _.....




HIGH COURT OF JUDICATURE AT HYDERABAD FOR TIIE STATE

o¥ TELEN GANA.AND ¥OR THE STATE OF ANDHRA ‘PRADESH
|

ROCNo. 2399/OPCELL~E/2011 o . pate: 12 06-2014
| CIRCULAR

. i
Sub: Couﬂs — Civil & Criminal — Obsewance of Ofﬁce Tlmmgs punctuality
’ in attending the Court work, by 10.30 a.m. 10 5.00 p m..— Instructlons of

? ‘the High Court — Not adhering by some of the Judmlal Ofﬁcc1s in the
- State — Once again reminded ‘- Regarding.- - |

| Ref:1.High Court’s D.0.Lr.N0.4007/ 1992/B.spl., Dt:17407~1992. “

:; 2 High Court’s Circular Roe.No.5653/0P.CEILL-E/1999,Dt:18-12-1999,
3.High Court’s Circular Roc.No.1872/0P.CBLL-E/2003,Dt:16-04-2003.
4.High Court’s D.0.Lr.No.2701/OP.CELL-~E/2009,Dt:25-08-2009.

: 5. High Cowrt’s Lr. Roc.No.23 99/OP.CELL‘—E/201I,Dt308408~2011.

- 6.High Court’s Circular Roc.N0.2399/0P.CELL-E/2011,Dt:12-07-2012.
7High Court’s Circular Roc.No.2399/0P.CELL-E/2011,Dt{16-04-2013.

skksk

Attention of all the Unit Heads is invited to the references cited. ;

. You are well aware that in the Circular 1% cited, the ngh Cmm duected all the
Umt IIeads to ensure that all the Judicial Officers under their 00111:101 are . scmpulouslv
obsewmg the punctuality in attending the Courts commencing from 10 30 aam. to 5.00
p.am. ,!by engagmg themselves with Judicial work, by posting sufficient Wo1k every day.

! Ever since, The High Court has beeu issuing cncular mstmchons from time to
time dnectmg subordinate judicial ofﬁcels in the State to stnctly adhele to the circulars
lssuqd regarding proper observance of court hmlngs. In the circilar | 7 cﬂled, the High
Couz;;t directed the Unit Heads to follow the proforma enclosed to the s'ixid circular and get
them on completlon of two weeks with effect from 22..4.2013 for ﬁle judicial ofﬁcers

undeL their control.

But ‘even inspite of repeated instructions issued by the ngn Coun 1ecelﬂy it has
come to the notice of the High Coun that some of the Judicial Ofﬁcers are not follong
the said instruc#ons for proper observance of office timings pun cmahty Such: athtude of |
the jidiciiﬂ officers is highly deprecated and amounts to deviation of cncular 111stmct10ns
of the High Court. Therefore, in 01dcr to st eamline the functions and punctuahty of the
Subordmate Courts in the State in mamtzumng Court -hours 'md also to ensme that the
1113tmo’uons issucd by the 111 gh Coml are followed scmpulously, the Umt IIeac‘ls are once -

|
agam dnected to see that all the Iudxcml Officers undey their: cofttrol fare adhelmg"to the

cucuiar msimctmns 1ssued for obsemmg of ‘punctuality in 'Lttendmg to courts w1thout

fail. Any deviation in this regard would be viewed seuously by the IIlgh Com‘t

gRece_l pt of the circular be acInowledged.

| -REGISERA 511 AN CE)
To ‘ ' A 'E
1.The P. S to the Hon’ble the Chief Justice. (With: a request to plaoe befow Ihs Lm dship’s hnd perusal.)

2.A11 the Prl. ,Dlstnct Judges / Unit Heads in the State of AP.(with a requcs{ to cox_nmmucate the
same to [all the Presiding Officers in the DlS’El.LC(,)

3.The Djrecior, A.P. Judicial Academy, Secunderabad.

4 The Membel Secretary, A.P: State Leg‘\l Services Authorities, City Civil: Comt C()]IlpOLmdS, Hydembwd
5.The Sectmn Officer, Special Officers’ Secilon High Court of AP, (for cochﬁclahon)



mm.m COURT/OP ANDHRA PRADESHL -  HYDERABAD !

ROCNa:23E 9f01>cmma 2011

Date: Y6-042003 /

qd;hcrm i3 |b<r Betoe
der I\ﬁ;ardmg

: atr: ~¥I

Rﬁﬂ‘ L High Couirt?
; 2.1-{1911 le_rt’
) Ihﬂh Courts
} 4 Ihgh Court’s
‘ 5. High Conri®a]

6.High Court’s Circular Rob: ",;23!59*0}) k?Lin’?ﬂ!lDt-}?f}" 2012.

AL

!-'5‘1999,!3{ 18-12-1994,
CELT-R/, 2003, Dt 16-04-2003
3 (}f}’é Dl 254 GS—%UG‘) )

sTiO, LMo, 400”"199 B spl D1 g“UJ 1092,

'.
' et
Aufmtmn ofall the Uit Hoads is Mdvited to therelerences cited,

You save wall owarethal] i The Ln "ulcu- 1 mLed the. IIqu i,uurt dnegt&d all
e Uhir' H edds to.cnsud Abar a.ll e Jud;clal Officers umier their confrol dare

sc-x-‘u; cmsl‘&f sbserving the. punﬂuﬂhb in dLl.t:Il(]!HL, the Courts comre wm‘:mg, from
: | -

10’;:0,.._4.1?5‘. A 5,00 pam., Biengaging themselves with fudicial wwork, b.v posting.
sufficienrwork every-day,

Latm on, i the reference 2 290 oited, againe @l ihe Judicial Oificers in the

Smn-," wcxe directed. fo maintain the Court. hQuL,, strigily o 30,30 poon. o 2,00

m, |aﬂc1 .lwln 230 pan. o 500 pan. and not.to desve the Court premises during,

lunch_lméirs and any deviatian, by any Officer, be reported to the High Coust

hnml'eclia'tlle'ly.

; 4, - R - . : o P A
l Whﬂe vellerating the ewlier instructions, vide reference 3 cited, again,

all i3 Tudm:ml Offcers in.the State. were directed to obsarve Court fimings.
|

punalua,[mf &nd render devoted secvice, doitig the entite judicial work onthe benuh

dw.mrz th-,, Comthours, Tuﬂhf‘l ﬁ:a Uml"Heaﬂ;; PR, EE‘(?LLléﬁlud 0. hevigitant on.
the aﬂld aSpth and. mpml o the Fiah ».L.&Illft:‘iﬁ.hL-.Il\;.t-’l.}_r,ll’li;‘l‘,f.‘---’ib violatibn by ﬂhy
uiﬁn..el :

[

i
i.
|
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ubssrved the sccumulation of hoge

|
“ \’Slllié;(-:quﬁk’ﬂ ¢ the: ﬂxgh Comi hcwln
ﬁleudoncv inall e Subordingte Cmuts viewed sevious)y and'vide Giroular 4% rewd

ab.,.h. orog aa,;m remmdﬁd all ﬂlt, 0 Hicers abet their, plous obligation in
m}ptm’m% e disposal”

andf'aian % '..am-'ins;ﬁthe'-po’qrﬁ*v*e resu s and directad tlic
[Tmt }-[c.rlcb 10 ﬁraich 1310 plmct‘udhtj} ofeach dndisdual L}ﬂ.l&, o, working wnder
tHeir A;Iomrok, by makau&sw._t_;qmsc'-ws;!:s;t;'} Aue.Cotrts, withour dis ocating the woik

= .-&| - L omem e e g b b a5 e e v, ' e e . N
m T’rmcqu]-D}stmet-t.-{om't- onintimation tou the - High Cowt, 1© find out ay o

mheilnln ths-Preg 14:1m 2 thwrs “followinig Court. Ilmmg or not.

| ,

| -
‘ W ’hllc 30, when, some -i‘mStar'.lces;_-}ca‘znﬂiz.ta'-.the notice of the Iigh - Cowt that
| ': ) : o .
C‘JI \ of" lhc }udmm} Cifficers are retiring to vheic chambers even before Court

timity] gb, inapite Of Instyyctions issued by the Hig bﬂ {_omi, vide letter 5" cliedl, the

|
.l—I‘wh Lom\. directed. the Wnit’ {leadua o Esue necessacy Instructions o the Judicial

O‘!ﬁccrs under their c,omrel to maintain:the tiniugy of the ba:m 2 smcil» 16, J:rcm 1

10; 3[1 2.111,10:2.00:p. 1t g from: 2.30:pom TS (HJ ‘o,
L3

i %lee_raa'l?ter, when . similar-tostances. woee brought to the notice of ihe High
|

-Court 'lin the year 2012, and the sination ig -alith, the High Court again iusucd
Cﬁ'cn]ai‘ & cited, directing all the Unit Feads to- issue sultable: instructions to-the
Juchcrh‘ Officers under thetr contrl, o ,mmhf wdlbere: tcrtlit;;circ:ulﬂr‘m&tr;mtianf,_
‘ :;Lucd bythe High C ourt: tiom thge todime and see-that the 0 fjcers. must preside

Qv 'er ﬂm benel by followmﬂ the Court fidues of the-ddy,
s !

| Albeit, the instructions with:re .sz'ai‘d to: punctuality in maintaining the Cowt
_ B prifla

timings by the Subordinate: Tudicial < Qfficetsdrg’being: i3sned Fom-ime 19.ime, by
1.he Hlﬂh Conrt. n-the tecent. past, ilhas, been noled. and i fact, ¢omplaints have

115ﬂ beﬁn recerved: i, he: l’lmh Condt To the. &l¥ect ﬂmL iumt: of ih»., Judges are not .

pvﬁmpl;‘, and’ puucmal; _.111 e dudies,
.
R

.
| Thar, i wre, is telling not.only upan:the rate of disposal, but glse upon the
.(]T.-l‘l&.l'lt}*"\df-‘thﬂ Judgmenis repdered. and. orders . passed by ‘such-officers, 1€ a Judge

apﬁ‘[lda w:n v little timeion the Bencli; hershe iz nannally bound io be impatisnt, and

underl 11‘rcssure m worlk, i mcl1 wbcg, ’ mr&il‘e‘- quality of adjndication wonld

Srhe: other hami 2. Iud zedgion tha B encly forikie specified hom'e hs!slm '

can undfﬂ take ‘a dispassionaie . ad:udlcaﬁm and therchy the parties  before the

Cow g V»‘culd receive patientlieating dnd.quaiity justice.
I. i

l ! o
" Conid.,,.3"™
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The High Court takes the matter of-a Judge, being not punctual and not
'smmg on the Bench for the specified hours as.an act of dereliction of dutles At a
time' when movements of highly placed officials in State and Central Secretanats
are momtored through mechamczu dev1ces, one cammot afford to be 1nd1fferen1 to
the acts of no-punctuality in the Cbur’ts. On the other hand, such tendencii._es would
encourage indiscipline in the ministerial wings also. It has been decided te address
the_iésue, before it assumes disfurbi_nﬁg proportions, and attracts public attefntion.

As an'initial measure, anc’l'to have a clear idea as to the State of z'%&ffairs in:
this regard the High Courl mtends to know the details as to how each| Judicial :
Officer is spending his/her time on a given working day. Having reg'lrd to the
respect; which the postof a Judge commands, it iS proposed to request 1he Judges
themselves to furnish the delaﬂs 111stead of requiring any other agency to note the
same. It is needless to menhon that the confidence so reposed, be | pr0pe1ly:
re01plocated ‘and furmshmg of g 'my wrong-information does not augur}well for

pe1sons occupying: such hlgh offices.

In order to streamline the functions and punctuahty of the Subordmate

Coults in the State in nnlnialmng Court hours and also to. ensure that the

'I

mstruchons issued by the High Courl are followed scrupulously, a plotonna is
'_prepared and is being f01wa1decl to all the Unit Heads, so as to commumcate ‘the
same to the Judicial: Officers under their control W1th a request to f01qud the -

duly filled-in forms on completion of two weeks to the concerned Dlsmet Judge,
effective from § § -4:2013. '

- Receipt of the circular be acknowledged.

'REGISTRAR (EVLi '(S;?LANCE)
To

1.The P.S. to the Hon’ble the Acting:Chief Justice. (With a Lequest to place bef01e
the Hon’ble the Acting Chief Justice for His Lordship’s kind perusal.) - |

2.All the Prl. District Judges:/ Unit; Heads in the State .of A.P.(with a 1equest to

- communicate the same to‘all the Pre31d1ng Officers i in the District.)

3.The Director, A.P: Judicial Academy;: Secunderabad..

4.The Member Secretary, - A:P. State Legal: Servmes Authouues City ClVl] Court
Compounds, Hyderabad. ' I '

5.The Section Officer, Special Omcers Sectlon High Court of A.P. (for cochﬁcmon)

2Uesecto,peall/cin23VW, DL ~U3-2013



NAME OF THE OFFICER :

DESIGNATION :
SNO DATE FORENOON TIMINGS REMARKS AFTERNOON TIMINGS REMARKS LEFT THE
CAME TO THE GETTING ON TO RETIRING TO GETTING ON TO RETIRING TO COURT
BENCH _ CHAMBERS

COURT BENCH CBAMBERS
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Buby Courts ~  Civl +&: Cr; .'
. ?Si:rug,mk}l‘;g]\?r b’ _}_{

Ref:i 1 HIQE‘ rt:t::urf’s D (s} L;‘,NQ mowwcya Spl Dated:17-7-1982.
P '-"Hlah Court’ \,.H"CUQBI" o RQC Nﬂ ﬁfS:SJQi?_'.ii‘_;éf’thi%%;_
| Dr:i8-12:5990, | |

3 High — Court’s  Clrcular RAC .Néé}isf:fzmméﬁ-&;zéns;
Dir16-04-2003,

|4 High CourtsiDio. L No:2701/
s Hag_h CouRt's L' ROE N

Cell-E£2009, Datecf 25:8-09
:.2599f599s{3e'1le5f__2£311;_;,3-.1Dt-;;@8,—-£;_8~2311;. % 2

i O Seapspskat
§< ng’ attentlan of the &l the Unit Heads I the State Is ifvvired to the dircular

instruc_ii:_mr;s;_msued by the High Court, _vﬂtn-:gggaﬁﬁftc} m&m_t_gna nee of caur_t;;.xmmg_s‘

Tt has come to the notice of the High Court that in-spite of the Circular
msn:ructions, some of the Judicial’ Officers in me State ara reurmg to-their chamberg

during. the Court hours ard some times !eavmg the Csurt pramises also

| :
In thrs regard, sH the! Unit Heads and ths: _audiuai Officars i the Stateare hera

by direaed'*hat they bemg the p;liars of Aﬁmmlstratmn of .}ustzce are expecied o
dischar ge the Judiciat functionsi to the best of thair onus and £ the eXpéctation of the
ﬂtlgant‘ pubstc and at the same {me thay thall ht give fise to any complaings.
Fur‘nes—p i N!&W of the alerniing increase i ;:lemdengv,, = duty is al socast upon o
evary 'J[-ud[cacsi.{}fﬁ::er'-ta- Fise to the occasien and contribute mq;’e:farregfhtt’a‘b;} qf"fthe
pendericy, |

'-“;kfher%fwré._,:. all thie Unit Heads are orice agam hereby dzren::ted te zssue smtable'
Tnstrucf’ions'- to the Judicial Officers uﬂcer--‘-the:r control to strictly adhere to' the
circuls | nswuctzms issued from times te fimea :b-f the ngh. ,Cqurt and .see_.vthaf.vthe.y
must pressc}e over the bench by fol lcwfﬂ_gi-;thﬁ"iﬁ_ﬂ:iﬂ;'f’lﬂurs ofithe day. Further they
am.-mf{armed that the High Ceurt Wpﬁiﬂ‘-}Eﬁl{fﬁ’f;'ﬁ3é§‘iﬁfi;l§’" rote of any deviaticn by the
ofﬁcéré in. "?m‘aintaimng the punctuality ofthe Colire 't'ijf%i"ih:gs* I any such Instance
\.c»mes*ts H‘se notice of the Unit Hm@w the\f chan |mmec£|ately report to the High

Re;ceipt‘g;fjf the Circular may be acknewledged.
| ! '

Tox i

1. Al t%pe Principat Distr] ct am‘! ‘.149351 s :ludgefsfl" !
AP{WIER & request 1o, Communicats
m .thm Distriet, Y

iit-Heads In the State of
-the Sane o alf t"le ?resm‘lrm Ofﬁc@r':a
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P.MASTHANAMMA
REGISTRAR (VIGILANDCE b

HYDERABAD,
DTy gwﬂ&-i‘fﬂi}:

B Q,C. NQ,2389/0.P-CELL-E/2G11.
To

All the Unit Heads In the Stata, '

- Sir/Madam,

Sub: Courts - Chvil & Criminal - Observance of @ffice Timings
scrupulousty by the Judicial Officers in the State of Andhra Pradesh
- Instructions issued earlier- Reiterated
Belt 1 High Court’s 2.0, Ly Mo.4007/1992/8.5pl., Dated:17-7-1992,
High Courl’s Circular ROC No:5653/0P.Cell-E/199¢,
DE:18-12-1999,

2

3 High  Courts Circular ROC  Ng:i872/0P.Celi-E/2003,
Dt:16-4-2003. ‘

4

High Court's D.O. Lr.N0.2701/ OP.Cell-E/2€09,,, Dated:25-8-09
' * * £ ’

I am to invite your attention to the references 1 to 4 cited, and to state that in
spite of the High Courtls Circulars referred to above, instances have ceme to t'he natice
of the High Court that :_seme of the _Judiciaif Officars are retiring to thelr chambers even
before the Court timings. without maintaining punctuality, The sald remiss anthe part
of those Officers would not only cause much inconvenlence to the tidigant public but
also pave way to escalate the pendency in the Sub;)rg!inate Courts ard shatter the

etiquittee of the Judiciary, in the public. Hence the High Court has taken a serious
view of the same.

In this regard [ am directed to-request you'to issue necessary Instructions to the
Judicial Officers under Your control to meintzin the T‘i'mingé of bench strictly
iefram 10,30 a.m. to 2.00 p.m. and from 2.30C p.m to 5.00 p.m. You are further
requested to monitor the functioning of the Courts under your control and see that all
the Presiding Officers are adhering to.thé instructions of the High Court, strupulously.
If there is any deviation from the instructions of the High Court, fform the same to

the High Court, immediately Ffer taking appropriate action against the cencerned
Ufficer.

Yolrs faithfully,

0 OGP T orrs e e —
- REG %T%%zmﬁcs%@f i



M. SATYANARAYANA Mﬁ RTHY’

HYDERABAD
REGISTRAR (VIGTLARCE

DT ~-8-2009

4
Cear Sri..
SubiCourts-a&ccurnyiation  of huge peoadency s all  the

Subardinate Courts in the State-Cerfain instrictions for
reduction of perdéncy-Issued.

" * #

As wou are aware Hyat ihe’ Registry has bean gobtaining
stetistical data from afl the Cﬁf,}i“.ﬁ“ I the State through the
respeciive Unit Heads on Monthly and Half-yearly basis for
placing the same belore the Hon'Ble the Chief Justice and
von'ble respective Portfolle Judges Tor perusal and appropriate
instructions. In this connection, 1 am to state that the Hon'ble
the Chief Justice, bn perusal of disposal and pendency of ceses
in all the Subordinate Courts in the State, has been pleassed to
obseyve that ihe ;ﬁem{cnj;y of both CrdAl and Criminal cases is
constamtly increasing- s:smw T:m"{:ﬂ yiEars desnivte strict measures
taken by the High Dsut, from tme to Hime, Por thelr disposal,
His Lordatip-takes a serlous view of the gloomy situetion In the
gonstant dncrease of pendericy, @amd poer performance  of

- respective Presiding Officers in disposal of cases,

In the claumstances, [ am to state that the High Cowrt s of the view and
apinion mat pnless the rmapemﬁve Unit Heads shatl have a commitment and
sompetitive spirit i causing dearance of mnndc;ncyj drive the Fresiding
Officers, whe sra lagging behind i disposal af mss-g regularly, by watching
their day o day dispozal, the pendency will Aok come down and expectsd
resuits may not he achieved.

Further, In the recart Chief Justices’ Canference~2603 held on 14™ and
15th of Avgust 2009 in pew Dethi, the congern of the hour was o reduce the
accomulated pandency and it was stressed to make scientific #nd rationat
analysis as regards geouinuiation of arrears and devise a roadmap for itsetf
and furisdictions! Courls to arrest arrears of ceses taking Inta azcount

aGVearaes sna;:itutisoﬂ, pendancy arwd dispogy] of cages end o ehsure speady
trizl with In a reascnable perlod of B,

Contd. .o
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Hence, in, order to bring down the accumulated pendency there is
Imperative niged, at this c:"ucfial memant, to remind- you ail of your pious
opligation in extending neceséary guidance and assistance, as Unit Head,' to
the Officers vfao_rking under your conktrol and motivate them to improve their
disposal. For achiaving the object, you gre required to find out innovative
methods permissible under law and chalk sut an actian plan, after having
deliberatiohs with other Officers working in the Uni’é, periodically, for early
clearance of accumulated pe’nden‘r:yz;i?m achieving positive resulte do not
hesltate to watch the punctuality of each individual Officer, working under
your control; by making surprise visits to the Courts without dislacating the
work i Prinéipal District Court on intimation to High Court, to find out as te
whether the Presiding Officer follows Court Hrhings, et

With regards

Yours sihcerely

e Wﬂ;\m

REGISTRAR {VIGILANCE)

N i
To o e e

All the Principal Bistrict and Sessigus Judpes/Unit Jeads in the State.

\3, 27 ﬁiﬁi?@%
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HIGH COURT OF ANDHHA PRADESH:: WYDERATAD

iz 1832-35
5

Bubs ﬁu&mm Ei:,ne!;e‘ Emm,—a -~ OB SERVENG S 3‘1‘“ &1 Frics
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HIGH COURT OF ANDHRA PRADESH : HYDERABAD

Dated 17-7-1992.

D.0.IR.No.4007/92, B.Spl.

Dear Sri

I am directed to inform you that it has come %o
the norice of the Hon'ble the Chief Justice that many
Judicial Officers in the State are mnot observing
punctuality in attending to the Courts and commencing
the Court work by 10-30 A.M. and also not engaging
themselves in the Judicial work on the Bench till 5.00
P.M. It is needless to say that the lack of punctuality
not. only affccts the disposal of the cases, but it
affect the judicial discipline of the Subordinate
Judiciary. I am, therefore, directed to impress upon
you the necessity #*¢ emsure that all the Judicial
officers under your charge in the District acrupulously
observe the punctuality in attending to the Courts and
also commencing the Judicial work at 10.30 A.M., and
to engage themselves with judicial work in the Courts
i1l 5.00 P.M. by posting sufficient work every day.

The Principal District & Sessions Judges occupy a
very important position in the Judicial administration
of tha State. The- High Court depends upon them for
maintenance of high standards of integrity and fair
name of the Judiciary.

I am, therefore, directed te request you to bring
it to the notice of the High Couri any instance of
corruption, want of integrity and bad or doubtful
reputation of any Judicial Gfficer under your charge.
At the same time, you are also requested to give full
protection to the officers who are honest and of high
degree of integrity and noted for hard-work.

I request you to acknowledge the receipt c¢f this
letter. !

Yours






